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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

AT PRINCIPAL BENCH, NEW DELHI 

(In O.A. No.1325/2024, 1326/2024 & 1327/2024) 

(in connected matter of O.A. No. 225 of 2022) 

 

In the matter of: 

Public Action Committee & ors.    ……………………..    Applicants 

vs.  

Union of India & ors.     ……………………….Respondents  

Affidavit regarding Additional Submission by the Applicant Kuldeep 

Singh Khaira in regard with collusion and active connivance of Punjab 

Government as well as Punjab Pollution Control Board with the SPVs of 

Polluting CETPs of Dyeing Industries of all three clusters i.e. 50MLD, 

40MLD & 15MLD situated at Tajpur Road and Bahadur Ke Road 

respectively. 

Hon’ble Sir,  

Respectfully showeth,  

 

The Applicants humbly submit as under:  

1. That the polluting Dyeing Industries in Ludhiana are operating at large 

scale for the last four decades and have been polluting the natural 

water streams like Budha Dariya and River Satluj blatantly and in 
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active connivance with the Punjab Pollution Control Board. It is well 

known fact that as per the Water Act of 1974, it is an offence to 

contaminate the water stream directly or indirectly but despite 50 years 

of enactments of the Act, convictions under this act are unheard of in 

Punjab even though the water body Buddha Dariya has turned into 

black stream and is now known as Budha Nallah. 

2. That after commencement of construction of three impugned CETPs, 

there was ray of hope that the Budha Nallah will again turn into Budha 

Dariya but despite mandatory specific condition of Environment 

Clearance, the Punjab Pollution Control Board allowed all three CETPs 

to violate the EC condition and discharge the so called treated effluent 

into Budha Dariya. It is  pertinent to humbly submit here that the 

impugned CETP of 15 MLD laid underground pipe line from CETP to 

Buddha Dariya whose length is not less than 3 KM and despite ZLD 

condition in the EC for this treatment plant, the MCL as well as PPCB 

allowed laying of such huge length of underground pipe network for 

discharge of effluent into the Buddha Dariya in an illegal manner. 

 

3. That all such activities would have continued until the Central Pollution 

Control Board, on the direction of this Hon’ble Tribunal visited all the 

three CETPs, collected samples and submitted its report dated          

12-08-2024 along with violation of EC Condition by the three treatment 

plants & with directions to PPCB to take action on CETPs to stop 

discharging effluent into Budha Dariya within 15 days. The Applicants 

after going through related documents raised the issue before the 
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Punjab Government to take immediate action against the polluters and 

stop the discharge of effluent from all three impugned CETPs into 

Budha Dariya. 

 

4. That the people of Punjab under the banner of Kale Pani Da Morcha 

repeatedly requested  Punjab Government to stop such criminal activity 

being done by all three CETPs and staged peaceful protest on 24th 

August 2024 at Ludhiana in which, around 10000 people from all over 

Punjab & Shri Ganganagar (Rajasthan) gathered to get their 

Fundamental Right to Life as enshrined under Article 21 of the 

Constitution of India and gave ultimatum to Punjab Government and 

PPCB to stop the illegal discharge else the People of Punjab and 

Rajasthan will plug the same on 01-10-2024 but the Punjab 

Government as well as Punjab State Pollution Control Board failed to 

act against the polluters.  

 

5. That after issuance of impugned orders to all three CETPs on 

25/09/2024 and 26/09/2024 by PPCB, the people of Punjab extended 

the time of protest from 01-10-2024 to 03-12-2024 but the Punjab 

Government as well as PPCB, instead of taking action against the 

Polluter CETPs allowed them to operate 24 x 7 and no action was taken 

against them. Out of three CETPs, the SPVs of 50MLD and 40MLD filed 

appeal (Appeal No. 40 of 2024 and Appeal No. 41 of 2024 respectively) 

with this Hon’ble Tribunal and the Applicants too filed Impleadment 

Applications (IA 536 of 2024 and IA 537 of 2024 respectively) against 
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the both. This Hon’ble Tribunal vide orders dated 04-11-2024 issued 

directions to PPCB at Para No. 12 of orders as under: 

Para no. 12: Pressing the prayer for interim relief Learned 

Counsel for the appellant has submitted that orders will 

result in shutting down all the industries connected with 

the CETP in question. Considering the circumstances of the 

case we direct that till the next date of hearing no coercive 

steps pursuant to the impugned orders will be taken subject 

to compliance of environment norms and clearance 

conditions.  

 

6. That from the orders, it was clear that there is conditional stay against 

coercive steps i.e. if the impugned CETPs are complying with the EC 

conditions, the PPCB will not take coercive action but if the impugned 

CETPs of 50MLD and 40MLD are operating in violations to the 

Environment Norms and Clearance conditions, there was no 

restrictions on PPCB to take action as per law. However, the dyeing 

Industries in active connivance with PPCB projected the stay as blanket 

stay and the Dyeing Industries even conducted the Press Conference in 

regard with the same.  

 

7. That on 03-12-2024, to stop People of Punjab and Rajasthan to protest 

peacefully and plug the illegal outlets of Polluting Industries which are 

continuously discharging effluent into Budha Dariya, the Punjab 

Government detained large number of protestors but allowed Dyeing 
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Industries to conduct gathering of thousands of persons near the 

outlets of CETPs at Tajpur Road Ludhiana. The citizens from affected 

areas of Rajasthan were not allowed to enter in Punjab. All such act 

was done to convert the issue of environment pollution into issue of 

Law & order, however the affected people of Punjab under the Banner of 

Kale Pani Da Morcha protested again at Verka Chowk with demand of 

Protection of their Fundamental Right enshrined under Article 21 for 

right to Clean and Healthy environment. The ADC (General) Sh. Amarjit 

Bains IAS representing Government of Punjab visited the spot along 

with PPCB officials and during talks with representatives of the Morcha 

(Er. Kapil Dev, Jaskirat Singh and others), he said that they need 7 

days time to interpret the Para 12 of orders dated 04-11-2024 issued by 

this Hon’ble Tribunal. Though the orders were crystal clear, the 

representatives of the Morcha after discussion with People of Punjab 

present there agreed for the same but when the Applicants insisted on 

closure of Bahadue Ke CETP of 15MLD immediately as no Appeal was 

filed/heard till dated by the Hon’ble Tribunal pertaining to it, he 

assured that the CETP would be closed in next two days. However no 

action has been taken by the Punjab Government and PPCB on any of 

the three CETPs till date.  

 

8. That PPCB instead of taking action against the two impugned CETPs as 

well as closure of 15MLD CETP of Bahadur Ke Dyeing Industries, in 

active connivance with SPV of CETP of 15MLD, issued one letter  

Refernce no. PPCB/SEE/ZO-2/LDH/2024/6693-6694 dated 05-12-

6
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2024 in a tearing hurry to SPV of CETP of 15MLD with contents as 

under: 

“The case was considered. The CETP of 15MLD case is similar in 

nature to that of the cases of CETP of 40MLD and CETP of 50MLD 

cases, All the CETPs were given similar directions to stop the 

discharge of treated effluent into Budha Nallah. The Hon’ble NGT 

after consideration of the matter has issued directions vide orders 

dayed 04-11-2024 by clubbing the matters of 40MLD and 50MLD 

CETP cases, that no coercive action shall be taken against the 

CETPs (40MLD and 50MLD). 

 

Considering the aspect, the CETP of 15MLD is hereby given as 

reasonable period of time to produce the orders of the Hon’ble NGT 

ar par with th that of the CETP of 40MLD and 50MLD cases, failing 

which further action in accordance with law will be taken.  

From the contents of the letter dated 05-12-2024 issued by PPCB to 

SPV of 15MLD it is evident that PPCB deliberately and knowingly used 

the incomplete sentence by projecting it as Blanket Stay against 

impugned orders of PPCB dated 25-09-2024 and 26-09-2024. This 

further corroborates the active connivance and collusion of PPCB with 

all the three SPVs of CETPs of Dyeing Industries. The copy of letter 

Reference no. PPCB/SEE/ZO-2/LDH/2024/6693-6694 dated 05-12-

2024 issued by PPCB to SPV of CETP of 15MLD is produced herewith 

as Annexure PX-1.  

 
9. That beside this, the Deputy Commissioner of Ludhiana sent one letter 

No. 2600/M.A. dated 04-12-2024 to the Secretary, Science, Technology 

and Environment, Punjab with subject matter as “Report against the 
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CETPs Protest held at Verka Milk Plant Ludhiana on 03-12-2024” with 

content of one para produced as under:  

 

“After extensive deliberations among the administration, PPCB 

officials and other stakeholders reached the agreement that in 

case of 50MLD & 40MLD CETPs, legal opinion from the 

Government of higher level is required to address this matter 

effectively. A time of 7 days has been decided for obtaining the 

necessary inputs”.   

From contents of above paragraph, it is clear that even the Punjab 

Government deliberately and knowingly kept their mind closed on clear 

cut   orders of this Hon’ble Tribunal and favoured the Dyeing Industries 

unlawfully and continuously allowed the discharge of effluent into 

Budha Dariya till date. The seven days deadline passed on 10-12-2024 

but no action has been taken by State Government and PPCB, leaving 

the innocent citizens to drink this water and leading to a slow death by 

deadly diseases like Cancer, Hepatitis etc. The copy of letter No. 

2600/M.A. dated 04-12-2024 to the Secretary, Science, Technology and 

Environment, Punjab by Office of DC, Ludhiana is produced herewith 

as Annexure PX-2.   

 

10. That the SPV of CETP 15MLD approached this Hon’ble Tribunal 

and the matter was heard on 09-12-2024 and Er. Jaskirat Singh 

(Physically) and Er. Kapil Dev (virtually), both petitioers in O.A. No. 

1327 of 2024 attended the hearing. Though there was no ambiguity in 

8
97



9 
 

the earlier orders of this Hon’ble Tribunal, this Hon’ble Tribunal passed 

the orders by elaborating the EC Condition as Binding. The other 

matters which were listed for hearing on 20-03-2024 were also pre-

poned and the hearing of all related matter is fixed for 23-12-2024. The 

Representatives of Kale Pani da Morcha submitted representation to the 

DC, Ludhiana on 16-12-2024 along with orders dated 09-12-2024 but 

no action has been taken to stop the illegal discharge. 

 

From the above produced facts and circumstances, malafide, deliberate 

and irresponsible behaviour of Punjab Government as well as PPCB in 

active connivance with the Polluters (SPVs of all three CETPs), it is clear 

that the Punjab Government as well as PPCB are not at all sincere 

about the health of People of Punjab and despite mandatory condition 

of EC (for no discharge in Budha Dariya), allowed the discharge in 

Budha Dariya even after the directions dated 22-02-2017 of Hon’ble 

Supreme Court as well as completion of all three CETPs. Further, both 

Punjab Government never bothered regarding sudden rise in number of 

cancer cases in Punjab with 42288 cases in the year 2024. It is 

pertinent to humbly submit here that this data is published by ICMR-

NCRP but as per survey done by Applicants in various villages, large 

numbers of persons suffering from unknown diseases are afraid of 

giving the samples as they say that known their fate of samples. It is 

pertinent to humbly submit here that Punjab Government has already 

stopped preparing data related to cancer to cattle. Overall, huge 

number of people of Punjab are not living but dying slowly due to 
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failure of Punjab Government as well as PPCB in implementing the 

Environmental laws in Punjab. The EC conditions as detailed in CPCB 

orders acted as ray of hope for the people of Punjab for reversal of 

damage in terms of severe Pollution done to Water-bodies as done by 

the Industries in Punjab but Punjab Government as well as PPCB, both 

have played all the games and stood firm on the side of polluters.  

 

Last but not the least, despite passing of elaborate orders on 09-2-

2024 by this Hon’ble Tribunal which further clarified the already 

clear orders, the PPCB and Govt of Punjab have failed to act and 

the CETPs are still discharging the effluent into Budha Dariya till 

date. The Copy of News Published in the Tribune (Ludhiana edition) 

on 18-12-2024 depicting the discharge of effluent as on 17-12-

2024 is produced herewith as Annexure PX-3.   

 

That the following Questions of Law arise for adjudication by this 

Hon’ble Tribunal in the Original Applications filed by Applicants 

and connected matters:- 

(1) Whether there is any responsibility of Punjab Government to 

protect the Environment and natural resources of Punjab 

people of Punjab as well as to protect the fundamental right of 

People of Punjab to provide them Healthy Environment? 

 

(2) Whether the People of Punjab can be left to live on mercy of 

Government of Punjab and die due to deadly diseases just 

10
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because of inefficient/collusive PPCB who has failed to 

implement the law of the land till date against the Project 

Proponents (Polluters)? 

(3) Whether the Polluter SPVs of all three impugned CETPs can be 

allowed to discharge the effluent in Budha Dariya by going 

against the mandatory Specific condition of EC which is 

binding? 

(4) Whether the criminal prosecution against the Polluting SPVs 

of all three CETPs should not be initiated as per provisions of 

Water Act of 1974? 

(5) Whether Penalty on all three SPVs of impugned CETPs should 

not be imposed as per the provisions of Section 20 of NGT Act, 

2010 from 22-02-2020 till date? 

It is, therefore, respectfully prayed that this Hon’ble Tribunal may 

kindly be pleased to pass the orders as prayed by the Applicants in 

the Original Applications.  

  

 

Date: 20-12-2024     Kuldeep Singh Khaira 

Place: Ludhiana     (Applicant in person) 
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PUNJAB 

To 

Zonal Office-II, E-648-B, Back Side CICU Office. Phase-5, Focal Point, Ludhiana 
E-mail: seezo2 ldhppcb@yahoo. com 

No. PPCB/SEE/ZO-2/LDH/2024/KE93-66e 

PUNJAB POLLUTION CONTROL BOARD 

Sub: 

1) The Chairman, 
Bahadurke Textile & Knitwear Association (SPV), 
C/o M/s Adinath Dyeing & Finishing Mills, 
Bahadurke Road, Dyeing Complex, Ludhiana. 

2) The Director, 

Bahadurke Textile & Knitwear Association (SPV), 
C/o M/s Shri Balaji Finishing Mills, 
Bahadurke Road, Dyeing Complex, Ludhiana. 

The following were present: 

On behalf of PPCB 

Er. G.S. Majithia, Member Secretary 

Er. R.K. Ratra, CEE, Ludhiana 

Proceedings of the personal hearing given by Chairman of the Board on 
19.11.2024 w.r.t notice to issue directions u/s 33-A of the Water (Prevention 
& Control of Pollution) Act, 1974 as amended in 1988. 

Sh. Amrik Singh, SLO 

Er. Kuldeep Singh, SEE, ZO-2, Ludhiana 
Er. Nikhil Gupta, EE, ZO-2, Ludhiana 

On behalf of SPV 

Regd. 

Sh. Rajneesh Gupta, Director 

Mr. Chiranshu, Advocate 

&LiFE 

renewal to PPCB. 

Lifestyle for 
Environment 

Ph No. 0161-2670141 

Dated ...:4... 

Environmental Engineer, Zonal Office-2, Ludhiana brought out thatin 
lcompliance of directions of the Central Monitoring Committee (CMC), CPCB has carried out 

inspection and monitoring of the Buddha Nallah and River Sutlej on 02.04.2024. The CPCB has 
also carried out inspection of 04 CETPS located at Ludhiana on 22.04.2024 and issued 
directions u/s 18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 regarding 
non-compliance of four CETPS of Ludhiana. The CETP of capacity 15 MLD was visited by the 
team of CPCB and following observations were made: 
1. During the visit on 22.04.2024, the CETP was found operational with the flow rate of 11.26 

MLD. The CETP receives effluent through dedicated underground pipeline and the 
treatment is based on Sequential Batch Reactor (SBR) technology. It was informed that the 
CETP is discharging the treated effluent into Buddha Nallah (which meets River Sutlei) 
through underground pipeline from the CETP. However, as per EC issued by MoEF&CC on 
08.12.2014, the CETP is required to establish a Zero Liquid Discharge system. 

2. The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of 15 MLD 
CETP. However, the consent under the Water Act, 1974 was valid till 04.01.2023 and the 
Authorization under the Hazardous and Other Wastes (Management &Transboundary 
Movement) Rules, 2016 was valid till 04.10.2022 for which the CETP has applied for 

1/3 

3. During visit, it was informed to the team that 36 Dyeing/Printing/washing units had 
obtained membership from CETP and connected to the CETP. 

4. Grab samples were collected from the CETP during monitoring. The analysis results of 

F 
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Sample collected from CETP outlet reveals that BOD: 243 mg/| (Standard: 30 mg/l), cOD: 
S87 mg/l (Standard: 250 mg/), Chloride: 1904 mg/i (Standard: 1000 mg/) and Sulphide: 16 
mg/i (standard: 2 mg/) exceeds the notified effluent discharge standards for CETP. 

Kemaining monitored paramerers were found within the prescribed standards. 
O ruther, the grab samples were collected from the Sequential Batch Reactor (SBR) tank for 

LSS & MLVSS. The sample analvsis results reveals that the concentration of MLSS: 2639 

mg/l (Designed value: 4840 mg/) and concentration MLVSS: 1179 mg/l (Designed value: 
3872 mg/l) are less than the designed values, which indicates the poor operation of the 
SBR. 

O. Tne ctTP has installed Online Continuous Effluent Monitoring System (0CEMS) at the tinal 
Ouiet or treated effluent for the parameters pH, TSS, COD, BOD with connectivity to PPCB 
& CPCB servers. During the visit, the oCEMS was found operational and variation in 
OCEMS reading compared with the monitored results was also reported which indicates 
the improper working /validation / calibration of OCEMS system. 

7. During the visit, it was observed that the CETP has provided sludge storage facility and 
obtained membership from M/s Re-sustainability Limited (M/s RamkyEnviro Engineers 
Limited) for disposal of sludge. The CETP had disposed 602.685 MT Sludge during the period of 02.04.2023 to 31.03.2024, through TSDF. 

The SPV was found violating the provisions of the Water (Prevention & Control of Pollution) Act, 1974. 
In light of deficiencies as observed by CPCB in operation of the CETPs of Ludhiana installed for dyeing units on its isit on 22.04.2024, the Central Pollution Control Board has 0Ssued directions u/s 18/1(b) of the Water (Prevention & Control of Pollution) Act, 1974 vide letter dated 12.08.2024to take appropriate action including imposing Environmental Compensation and to ensure that the CETP is operated ensuring: a) Operation/ augmentation of the treatment system, appropriately, So as to meet the prescribed discharge standards and to comply with the disposal condition mentioned in the Environmental Clearance by MoEF&CC dated 03.05.2013 and 08.12.2014 in the aforesaid 40 MLD, 50 MLD & 15 MLD CETPs. Further, to stop discharging of treated effluent into Buddha Nallah from 50 MLD, 40 MLD & 15 MLD CETPs. 

b) With valid consent under the Water Act, 1974/ Authorization under the Hazardous and Other Wastes (Management &Transboundary Movement) Rules, 2016 form PPCB and comply with all the conditions mentioned thereof. 

1 

c) Undertaking regular calibration, maintenance and validation of the OCEMS analsers as per standard operating procedures/recommendations of the suppliers, so as to ensure generation of continuous & reliable data. 
Accordingly, notice to issue directions u/s 33-A of the WNater (Prevention & Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an opportunity of personal hearing before Chairman of the Board on 13.09.2024 postponed to 18.09.2024, wherein the Chairman of the Board in exercise of the powers conferred u/s 33-A of the Water (Prevention and Control of Pollution) Act, 1974 decided to issue the following directions to the SPV of CETP of 15 MLD capacity: 

The SPV shall ensure that the operation / augmentation of treatment system of CETP is appropriately made, so as to meet with the prescribed discharge standards and to comply with the disposal conditions mentioned in the Environmental Clearance granted by the Ministry of Environment, Forest and Climate Change dated 08.12.2014. 
2. The SPV shall immediately stop the discharge of effluent from the CETP of 15 MLD capacity into Buddha Nallah or any other surface water body. 

Accordingly, directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 was issued to the SPV vide Board's letter no. 5802-03 dated 25.09.2024. 
A copy of the directions issued to the SPV was delivered to the SPV vide Regional Office-3, Ludhiana letter no. 1971-72 dated 26.09.2024 through a special messenger. However, SPV is not complying with the directions of the Competent Authority of the Board and is still 

discharging treated effluent of CETP-15 MLD into Buddha Nallah as the outlet of CETP-15 MLD 
falling into Budha Nallah was visited by officer of the Board on 30.09.2024 and same was found 
in operation. Further, the SCADA system of CETP-15 MLD was also checked and it was observed 
that the discharge of CETP 15 MLD into Budha Nallah from the period of 27.09.2024 to 
30.09.2024 was recorded. Thus, the SPV is violating the conditions of the Environmental 

2/3 
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Clearance granted by the Ministry of Environment, Forest and Climate change dated 03.05.2013 and is not complying with the directions u/s 33-A of the Water (Prevention & Control of 
Pollution) Act, 1974 issued to the SPV. 

Accordingly, notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 was issued to the SPV with an opportunity 

of personal hearing before the Chairman of the Board on 29.10.2024 postponed to 19.11.2024. 
Sh. Rajneesh Gupta, Directorof the SPV attended the hearing and submitted a 

written reply which was taken on record. He informed that the CETP has been established after 
obtaining Grant in Aid from the Central Government for the conventional treatment which was 
further changed to SBR based technology following a decision by the State Government. The 
MoEF&CC was notified by the PPCB regarding this and the MoEF&CC continued releasing 
financial aid. The representative of the CETP of 15 MLD informed the Board that their case is 
similar to that of the CETP of 40 MLD and CETP of 50 MLD case. They have also filed an appeal 
before the Hon'ble National Green Tribunal against the orders of the Board and requested to 

The Case was considered. The CETP of 15 MLD case is similar in nature to that of 

the cases of CETP of 40 MLD and CETP of 50 MLD Cases. All the CETPs were givensimilar 
directions to stop the discharge of treated effluent into Buddha Nallah. The Hon'ble NGT after 

consideration of the matter has issued directions vide order dated04-11-2024 by clubbing the 
matters of 40 MLD and 50 MLD CETP cases, that no coercive action shall be taken against the 
CETPs (40 MLDand 50 MLD). 

Considering this aspect, the CETP of 15 MLD is hereby given a reasonable period 
of time to produce the orders of the Hon'ble NGT at par with that of the CETP of 40 MLD and 
CETP of 50 MLD cases, failing which further action in accordance with law will be taken. 

You are, therefore, requested to comply with the decisions of the personal 
hearing within stipulated period and submit compliance report to the Board. 

Ol For and on behalf of 
Punjab Pollution Control Board 

Dated...DA2.4 Endst. No... 
A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Regional Office-3, Ludhiana for information & necessary action. 

3/3 

For and on behalf of 
Punjab Pollution Control Board 

drop the proceedings. 
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Item Nos.01 & 02 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
Appeal No. 40/2024 
(I.A. No. 536/2024) 

With 
Appeal No. 41/2024 

(IA NO 537/2024, IA NO 529/2024, IA NO 528/2024) 

 
 

Panjab Dyers Association Appellant 

 

Versus 
 

Punjab Pollution Control Board & Ors. Respondent(s) 

 

Date of hearing: 04.11.2024 

 
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

 

Appellant: Mr. A.R. Takkar, Ms. Shriya Takkar, Mr. Manan Takkar & Ms. 
Aastha Tyagi, Advs. for Appellant in Appeal No. 41/2024 
Mr. I.K. Kapila, Adv. for Appellant in Appeal No. 40/2024 

 

ORDER 

 
1. Though in these two appeals, different orders are under challenged 

but factual background leading to passing of these orders is same 

therefore the appeals are taken up together. 

 
2. In Appeal No. 41/2024 has been filed by the appellant challenging 

the order dated 26.09.2024 passed by the respondent board under 

Section 33 A of The Water (Prevention and Control of Pollution) Act, 1974 

against the appellant CETP directing as under: 

“And whereas, the proceedings of personal hearing held before the 
Chairman of the Board on 18.09.2024 has been  conveyed  to  the 
CETP and consent to operate under the Water (Prevention & Control 
of Pollution) Act, 1974 has been revoked. 

 
Now, therefore, the Competent Authority of  the  Punjab  Pollution 
Control Board, in exercise of the powers conferred upon it u/s 33-A 
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of the Water (Prevention & Control of Pollution) Act, 1974 as 
amended in 1988, issues the following directions: 

 
1. That, the SPV shall meet with the prescribed discharge 
standards and to comply with the disposal conditions mentioned 
in the Environmental Clearance granted by the Ministry of 
Environment, Forest and Climate Change dated 03.05.2013. 

 
2. That, the SPV shall immediately stop the discharge of effluent 
from the CETP of 40 MLD capacity into Buddha Nallah or any 
other surface water body. 

 
In case of failure to comply with the above said direction, you are 
liable for action u/s 41 of the Water (Prevention and Control of 
Pollution) Act 1974 as amended in 1988” 

 

3. In the connecting appeal No. 40/2024 the appellant has 

challenged the order dated 25-26.09.2024 issued by the Respondent 

Board under Section 33 A of The Water (Prevention And Control of 

Pollution) Act, 1974 directing as under : 

“Now, therefore, the Competent Authority of the Punjab  Pollution 
Control Board, in  exercise  of  the  powers  conferred  upon  it  u/s  33-A 
of the Water (Prevention &  Control  of  Pollution)  Act,  1974  as 
amended in 1988, issues the following directions: 

 
1. That, the SPV shall meet with the prescribed discharge 

standards and to comply with the disposal conditions 
mentioned in the Environmental Clearance granted by the 
Ministry of Environment, Forest and Climate Change dated 
03.05.2013. 

 
2. That, the SPV shall immediately stop the discharge of effluent 

from the CETP of 50 MLD capacity into Buddha Nallah or any 
other surface water body. 

 
In case of failure to comply with the above said directions, you are 
liable for action u/s 41 of the Water (Prevention and Control of 
Pollution) Act 1974 as amended in 1988.” 

 

4. Learned counsel for the appellant in Appeal No. 41/2024 has 

pointed out that the Environmental Clearance dated 03.05.2013 was 

granted by MoEF in respect of the construction of CETP  at  Village 

Jamalur Awana, Panchayat Jamalpur Awana, Taluk Ludhiana East, 

Ludhiana District Punjab by the Appellant for the proposed 117 MLD 

CETP. He submits that subsequently three separate CETP have been set 
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up  i.e.  15  MLD, 50  MLD  and 40 MLD CETP. The present impugned 

orders have been passed in respect of 40 MLD and 50 MLD CETP. 

 
5. Specific conditions No. 5(ii) of the EC dated 03.05.2013 is relevant 

here which provides as under: 

“5. (ii) There shall be no discharge into Buddha nallah.” 

 

6. In August 2022: PPCB had issued consent to operate for 50 MLD 

CETP imposing conditions that CETP effluent shall be discharged into 

Buddha Nala in compliance to the prescribed standards. 

 
7. He has also pointed out that the DPR for the project was prepared 

and sent wherein there was a proposal for connecting the outlet of CETP 

with the outlet of nearby STP and that the State Government  had 

prepared a scheme Annexure A-15 providing as under: 

 
“The diverted water in Lower Budha Dariya will provide the 
irrigation facilities in more than 15 villages in the vicinity. As, Lower 
BudhaDariya is lower than NSL, hence irrigation facilities will be 
provided by lifting water by use of Diesel Lift Pumps” 

 

8. He has also submitted that the action plan annexure A-16 was 

prepared relating to utilization of treated waste water of Ludhiana City 

through Buddha Nallah. He has also relied upon the CTO annexure A9 

which contain the condition relating to the disposal of treated trade 

effluent into Buddha Nallah. He submit that the State Government has 

failed to comply with the conditions of the scheme concerning lifting of 

the discharge of STP where the CETP is meeting. Consequently, the CETP 

treated effluent is discharging in Buddha Nalla and for that violation of 

EC condition the appellant cannot be blamed. 

 
9. He has also raised an issue that impugned order has been passed 

without fully complying with the principle of natural justice. Referring to 
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the show cause notice dated 04.09.2024 Annexure A-18 he has 

submitted that the date of hearing was fixed before the Chairman of the 

Board at Vatavaran Bhavan, Nabha Road, Patiala on 13.09.2024 at 10.30 

AM. He submits that the appellant was telephonically informed about the 

adjournment of that date and was conveyed that the next date will be 

informed later. He has also submitted that the intimation about the next 

date fixed on 18.09.2024 was sent to the appellant on 17.09.2024 at 

08.30 PM therefore the appellant had sent the email annexure A 19 

attaching therewith the letter dated 18.09.2024 addressing difficulty in 

attending the proceeding because the Directors conversant with the issue 

were on business tour. He submits that in spite of the said 

communication, the Concerned Authority proceeded with the matter and 

had passed the impugned order without due application of mind and 

without considering all the relevant circumstances. 

 
10. In the connected Appeal No. 40/2024 the same grounds have been 

raised. 

 
11. These are statutory appeals. Issue  notice  to  the  respondents  for 

filing their response/reply by way of affidavit before the Tribunal at least 

one week before the next date  of  hearing through  e-filing.  If  any 

respondent directly files the reply without routing it through his advocate 

then the said respondent will remain virtually  present  to  assist  the 

Tribunal. The Appellant is directed to  serve  the  respondents  and  file 

an affidavit of service. 

 
12. Pressing the prayer for interim relief Learned Counsel for the 

appellant has submitted that impugned orders will result in shutting 

down all the industries connected with the CETP in question. Considering 

the circumstances of the case we direct that till the next date of hearing 
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no coercive steps in pursuant to the impugned order will be taken subject 

to compliance of environmental norms and clearance conditions. 

 
13. PPCB is directed to produce the original record along with a copy 

thereof concerning to passing of the impugned orders. 

 
14. I.A. No. 537/2024 in Appeal No. 41/2024 and I.A. no. 536/2024 in 

40/2024 have been filed by certain local residents. Applicants in the I.As 

are directed to supply a copy of the I.A to the Counsel for the appellant 

within three days. It will be open to the Appellant to file reply to the I.As 

within three weeks. 

 
15. List on 02.12.2024 

 
 

Prakash Shrivastava, CP 

 
 

 
Dr. A. Senthil Vel, EM 

 
November 4, 2024 
Appeal No. 40/2024 & 
Appeal No. 41/2024 
HB 
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1es acTOSS Uhe 

state's political spectrum 
against certain clauses of 
the policy that seek to pro 

TRIBUNE NEWS SERVICE 

mental to our agriculture 
based economy." Khuddian 
told The Tribune. 

LUDHIANA, DECEMBER 17 

Floutingwith impunity the ban 
imposed by the National Greern 
Thibunal NGT), all three com 
mon efluent treatrment plants 
(CETPS) continue to discharge 
105 MLD effluentstreated 
water into the Buddha Nullah 
without any check 

It is learnt that while the 

society members have threat 
ened direct action against the 
Pu Control Ro Fbllution 

PPCB) and the state 
government, for failing to 
check water pollution. 

Despite NGT order, treated eluents flow into Buddha Nullah 

Clarifying on its previous 
order dated Novermber 4, 
which was being misinter 
preted by the enforcement 
agencies to allow the dis 

rect way of bringing back 
the three farm laws that 
were suspended by the Cen 
tre in November 2021. 

Environmentalists and civil charge of efMuents, the NGT 

backing the farmers' cause 
and urged the government 
to resolve various issues at 
the earliest. 

Environmentalists wan PPCB, govt of action 

Principal Bench, in its fresh 
order pronounced on Decern 
ber 9, said, There is a clear 
environmental clearance (EC) 
condition that there will be no 
discharge of efluents/treated 
water in the Buddha Nullah. 
The ECondition is binding." 

We clarify that non-adher 
ence to the specific condition 
of maintaining zero dis 
charge is non-compliance 
with the environmental 

tari•t, withdrawal of police 
cases andjustice for the vic. 
tims of the 2021 Lakhimpur 
Kheri violence etc. 

Jaskirat Singh of Kale Pani 
Da Morcha, a civil society 

movement to save the Bud 
dha Nullah, submitted before 
the NGT that the authorities 
were misinterpreting its 
order dated November 4 and 
were treating it to be a blan 

ket stay permitting the STPs 
to discharge efluents into 
the Buddha Nullah. 

been sent to the committe 
by them, he added. The letter 
also has the signatures of 
farm leader Jagjit Singh 

The counsel for the appel 
lant submitted that the PPCB 

has permitted such discharge 

into the Buddha Nullah, but 
he could not point out how the 
PPCB passed such an order 
contrary to the specified con 
ditions. On this, the NGT 
directed the PPCB Member 
Secretary to file an affidavit 
explaining how such permis 
sion was granted in contra 
vention of the EC conditions. 
It posted the matter for fur 
ther hearing on December 23. 
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norms," the NGT ordered. 
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